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CHAPTER-—II

Precedure and Functions of the Municipality

Meeiing & 3. {1) Meetings of the Municipality may be—
(s vandity,

(2) ordinary meetings; or

{2} extra-ordinary meetings.

5% o pdid L s~ T I Vg w1Y Y Devmres B S5 RS
(2) A meeting oi the Municipaiity shall ve deemed ¢ have

duly
]
e — S I &, (1) The Chairperson, or in his absence. Vice-Chalirperson shall
——— Jpding . . o Sh Wi i ' i T .
Aieatings convene a of the Municipakty c 3 1
n 1NN once 1N evVery m

P

; (2} Seven day’s neiice to ihe memi

hefore the members at
the Vice-

transaction of business of an
any ti by ‘he Chairperson
person, after giving twenty-four
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nours’ nofice to the members.

(3) fa) A special meeting may be convened by the Chairperson

: or, in his absence hy the Vice-Chairperson sue-motto

after giving not less than three days notice t¢ the
members,



’

(h) A special meetirz may also be convened aifter giving
not less inan tiree days notice to the Members. on o
requisition contzining specifically the agenda signed by

3

not less than oie-third of the total members of the
Municipality., by—

(i} the Chairperscn» within fifieen days from the date of
receipt of such requisition; or, on his failure to do so.
he Vice-Chairperson within seven days thereafte
the Vice-Chairg h 3 i thereafter
¢r, on his failur

2 TG UG R0,

(i11) any Member of the Chsirperson-in-Council/Nagar
Committee or any three members of the Municipality
within further seven days ther

eafter.

ﬂemanf’a cwing ‘fo a‘ra‘emam cond

o
* the ning of the -“Iunwmpa'iw the

T.he interest cf public servi
g of the Municipality with at
to the members. specifyving the

of the meeting.

) 6. i at the time zppomnted for a meeting ,or within an hour
{hereafter there is no guorumn, the mceurg shall stand adjourned to
some Iuture date 10 be apoointed by the Chairpersor, or in his
absence, by the Vice- Chawrp—‘-rson and three days notice of such

o i 52 |-
members. The Aembers

3
form = guorum whatever

the Chairperson in winich

sh e presided by the
roin his absence by an elected membel presem; in

I meeting as referred to in Clause
Txecutive Officer shall conduct -he
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(¢ the minutes of the meetings of the Chairperson~-in-
Council Nagar Con mittee held after the last ordinary
meeting of the M nicipality shall be considered :

-
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(d) other ma and
{e) motions, jiven L
considered
Notice of 10. (1) There shall be at least one meeting of the Municipality in
meeting to ; . . ini

members.

utive Officer
aii 1«I€1n0c1§

Atiendancs
Register.
i
of quor um t}“ Cn crson or. in his absence, the Yice Chairperzon
ot the Mu ipality ar*d' the Executive Officer shall make a note to
chat effect in tl‘e Attendance Register.
Minute 12, As far as practicable minutes of every me ting of Munici-
3 < - v . . s
Book. paiity shall be en*ered by the Executive Offcsr in ¢ I‘.suni_xte Book £
be Kept for the pur vhi shali ; :
Officer befors t';e ; i
who presides over th
Resclution 13. (1) If any differen:
pressed for shall ke put to vote
HA . T ¢
b WALl

) All matters required to be cdecid
be de ”‘mened by the majority of votes of the
; . The Presiding Member shall -
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(i} commen? or: any matter on which s ju dicia

pending ;
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(i) n ake a charge against Officers of the Municipality o1 of
te Government in relation ‘o his conduct ir his official

pEN R w BB T e h - S b - G, 0
{ice) tse Lhensive AanCc ge am,-.n, the concuct ¢r proceeding

(v} -is= his right of speech ior the purpose of chs
HSusiness of the Municipality.

Quorum. 14, The majority of Members including the nominated members
: : hall f ‘ . Provide¢ that no

4

(3) The Vice-Chairperson ur a Member of the Cbaw“"ersonwz-
ﬂ"‘,".' . ..-'] 1\ 3 C 3 v h {_»ﬁ b y un } ‘r¥:<-:
Council/Nagar Commitice may resign his office by writ andder his
koY Vice-Chairperson or a Member of the Ch?.upezsoni

ar Committee shall address his resignation to the Chair




ﬂ":é“"'i;"se‘»"s i
r Dis
C‘E a "Z"G T n,q for re**:ova
elivered in person to th:
c r o tbe D‘sfr ct Mles rate & Colle e
be, by an:; one f»f the Members signing the nctice OI’ shall

ase of remaoval of the Vi

pt of a Notice in Foxm 2(a) signed by atlea
elected Members of the Municipality
removal of Vice-Chairperson. The notice shall be
the Chairpersen of =z \/’umczpa?'j by any one

hers signing ihe notice 2r shail be sen: by registered post.

TR

forward

. (8) In case of removal of the Chairperson the charge ¢i he
4

Zhairpersorx will be taken over by the Vice Chairperson, and ir case



Report on the
vacancy in the
office of
Chairperson.

President

and Secratary
of Joint
Committee,

Functica of
Finance
Cemmities

of removel of the Vice-Chairperson, the charge he Vice-Chair~
person. will be taken over b;' ¢ Member of th Chairperson-in-
(,ounc:ll ‘o b2 nominatsd by the Chalrperson till a Vice Chairperson
is appointed by the Chairperson. In case of removal of the Chair-
persen and the Vice-Chairperson ”Lm"“Qneouslx' the charge °f the
f‘hﬁ irperson or the Vice-Chairperson will be tzken over by a Membe

? the Chairperson-in-Council of a Municipal Council or Nagar

= e t

=]

Commr ee as the as may be, tc be oppointed by the Director of
Urban Dcveiopnﬂ or District Magisirate & Collector as the cass
razy pe, til a Cnah} rson is elected and he assumes office.

17. In case of any vacancy in the office of the Chairperson caused

by death, resignation, removal or otherwise the Vice-Chairpzrson
shzil not later than seven days from the date of such vacancy, send a
report io ‘1~ District Magistrate & Collector iz case ¢i Nagar Fan-

: atoin £

CHAPTER—?II

Meeting of tne Jomt Committee.

13. 1) The President of the Joint Committee shall be nominsted
by the State Government by a Notification from among members.

2} (a) One cf the cofficers of the Municipality/local author.:i
shall be arpointed by the State Government as Secre®
of the Joint Commitize

(b} The Secretary shall record the minutes of the meectings
and take such other action as the President mav diree

CHAPTER——IV
Procedure snd tunctwns of Standing Committees.
19, (1) {a) The Finance Committee shall perform the f‘tnetarns
ati

ing to establishment matters. General Administra-
ion and the fnances and plan of the Mumcwja‘.u

e+
e
</

(i It for the Finance
i compllance with all guideline

ing to delegations of financial powers
ranmerd Srem time 1o time.

Committee shall ensure proper utilisation of
including funds received as Grants-in-Aid
rovernment and to ensure the utilisation of
ne fund earmarked for the specified sector.
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Delegation

of powers,
functions
and duties by

the Executive

Officer.

Sanction of
leave of the
Bxecutive
Officer.

Removal of
difficulty

17

(f) nrozress of expenditure ;

(g7 framing of regulations

() imposition of fines and penaities by the Murnicipal Cournci! ..
as the case may be, the Nagar Panchayats.

(7) The Executi'\'c Officer, with the permission of the Chairper-
son shali, on 1'cqu°st supply any information or make available for perusal
any record to any Mem b r of the Municipal Council or, as the case may
be, the Nagar Panchayat or any of its Standing Committees.

tog)

(&) The Executive Officer of the Municipality shall initizte Annual
Confidantizl Report of officers and staff irnmediately subordinate to him
and shall revi w/ax.c pt annual confidential reports of other officers and
staff of & Municipality including officers and staff whose services have beon
placed at the disposal of the Municipality.

(9) The Executive Officer ';hall inspect tae institutions und

mepagement of the Municipality and ali works undertaken by the N

pality. He shall zlso carry out internal inspection of the ofice of the

Muricipality. The Executive Officer shall >me1t report of his inspection
i

to the Chairperson of the Municipality and to the Director, Urban Deve-
lepment, Government of Tripura.

(10) Every order or instruction of the Municipality shall be issued
under the signature of the Executive Officer. ’

51. Notwithstanding anything contained in Rule 50, the Executive Offi-
cer may, by order in writing, delegate such functious except those relating
to tv.nanmal matters, to any other suitable officer of the Municipality.

Provided that the Executive Officer mav at &y time withdraw all or
any of such powers and functions delegated to any officer of the Munici-
pality.

52, Casual Leave of the Executive Officer shali be sanctioned by the
Chairperson of the Municipality. All other types of leave shall be grant:
by the State Government on the recommendation of the Chairpersen.

53. (1) The State Government may issue such general or sphc' dires
tion as may, in its opinion, be necessary for the purpose of giving effect
to these rules.

¥

(2) If any ditficulty arises in giving effect to°the provisions of these
rules, the State Government may, as occasion r»qutres issue such order/
instruction as may be necessary for the purpose of removing the difficulty.

¥

By order of the Goverro,

Lalvohliana
Sceretary to the
Government of Tripure

- —
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FIRST SCHEDULE

(Ses Rule-31)

v e e it

Sections and ajlocation of business among the members of the
Chairperson-in-Council

General Administration Section ;

—

(1)
(2)
3)
)
%)
(6)

wn
N~

{
{1

c’\

)

Accountsrand Cash Sections ; ;

(1)
J

W 'J

{4
(3

{£

S
o

4
i

N 'U\
. N

(7)
(8)
(9N

t5e State Governments and local bodies.

Office of the Chairperson,

Recruitment, Contrel and Management ot officers.

Delegation of powers to ¢ficers.

Vigilance and anti.corruption.

Grievance, Redressal and Staff Welfare. ¢
Administrative Reforms including organisationz! method.
Management and Consultation Service.

Determination of ceremonial procedure ard proceedings.

Conduct of Activities involving relations vith the Ceatral and ,

Computer and Data Processing.

NDischarge of functions not specifically alloted to any other
department.

i.ocal matters.

Information and Public Relations.

Estzblishment and administration of corimercial projects and
cnterprises like Municipal Market and Sh pping Complex.

stablishment and staff matters.

Auction,

Municipal Fund including cash.
Arnnual Interim and Revised Budget.
Grants and Loans.

Maintenance of accounts,

Audit includinz Internal Audit.
Treasury and Bank.

Provident rund of officers and employees.

Group Insurance and Salary Insurance.

Pension and retirement benefits of -officer and employees.
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IIl. Revenue Section

A it . e e s

1) Assessment including assessment of Central and State
Government properties and railway properties.

2) Coliection of property tax and service charges including those in
relation to Central Government and Raﬂway Properties.

+3) Collection of Advertisement tax and other taxes.

‘4)  Granting of licenses.

(5) Collection fees and szrvices charges

{6) Collection or rents from Municipal Properties and tolls from
M unicipal Ferries ard Bridges.

IV. Iublic Works Section

1) Construction and maintenance of all buildings, roads, pathways,
drains and sewerage.

2) Execution and maintenance of general development works.

3} Road-rolling service,

4) Plan sanctioning.

(5) Unauthorised buildings and insecured buildings.

6) Appeals ageinst Orders relating te buildings.

7y Survey.

8) Preparation and maintenance of Municipal Map.

'9) Maintenance of records of Municipal Properties inciuding land.

:10) Town Planning.

(11) Land and land use control.

Regulatisn of Building uses.

(13) Urban renewalarea development, spot development and
commercial housing.

(14} Bustee development.
(}5) Development of fringe areas.

(16) Housg drainage and sewerage ¢Onneciion. .
(17) Beautification of the Municipal Area ircluding Municipal
Properties.

V. Water Supply Section :

{1y Production of filtered water includirg filteraticn, <blenimatior
and silt clearing, storage and distribution
2y Managemeni of uniitered water including laying of pipelines
and maintenance of supply thereof.
(3) Operation of pumping and boosting \tdtl("} 3

{4) Laying of Primary and Secondary grids of filtered water and
maintenavce thereof.

B e i S SN




VI.

VIL
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(5) Water cor nection~-dormestic, non-demestic and com munity.
(6) Sinking a1d mintenance of tube-wells.

(7 Water_Su wply of the neighbouring areas.

(8) Supply cfextra drinking water on special occasiens.

Public. Health and Convenience Section :

(1) Medical bervices (Hospitzal, Dispensary, Maternity and Chuld
Health). .
(2) Health S.rvices—
(a) Heulth Establishment,
(b) Ccaoservancy and solid waste managemszat,
(c) Drainage and sewerage.
(d) Vaccination. ‘
{¢) Registration of Births and Deaths.
(f) Bu'ning Ghat, Burial Ground and Dumping Grouad.
(g) Ot ier sanitery requirements.
(3) Health inumunisation programima and nutrition programme.
(4) Family Welfare and planning.
(5) Food adulteration-
(6) Slaughteraouse.
(7) Motor veiicles and ambulance.
(8) Control cf environmental pollution.
Lighitng anc Electricity Section
(1) Street ligating.
(2) Area lighing.

(3) Maintenzace of all types of pumps and motors (in relation  of
clean wat :r and turbid waker ).

(4) Lighting of Municipal Park, Buildings and other installations.

(3) Electrical plants and machinaries including photo electric and
. . t
noo-conv :nttonal energy sources.

(6) Maintenance of electric crematorium crematoriums.

VIII. Education ection

(1) Primary and Secondary Education.
(2) Technica Education.
3) Adult and Non-Formal Education.




(4) Nzticnal Literacy Programme.
(5) Cultural Development igcluding Music and Art  Education.
(6) Sports and Physical Culture
(7) Library.
(8} Creche.
I1X. Stores Section;

(1) Purchase and maintenance of stores.

(2) Supply of stores to various Sections.
(4) Disposal of un-serviceable stores.

SECOND SCHEDULE
! (See Rule-31(2)) ¢

Powers of the Chairperson-in-Council

1. All executive actions of the Chairperson-in-Courcil te be expressed
to be taken in the name of the Municipality.

[N

All executive powers of the Municipality.

(P8 ]

Investment of Municipal Fund not required for immediate use
Action for covering the expenditure not covered by the Budget Grast.

Disposal of movable property.

x oo oa

Preparation and maintenance of an inventory of movable and immovabiz
properties and placing of annual statement of immovable propertiss o
the State Government.

7. Submission of accounts to the Auditor

8. Remedy of defects or irregularities pointed out in the audit report and
reporting of the same to the Director of @rban Development. '

9. Compliance of the order of the State Governmeant on audit repor:
10. Exemption from property tax.
11. Amalgamation or sepdration of lands or buildings or portions thereof

12. Causing general valuation of all the holdingsin a new Municipal arcz and
revision thereof at periodic intervals in the case ot all other Municipal
areas.

13. Determisation of annual value of all holdings within a Municipal arca,

if so directed by the State Government and publieation of the assessmen:
list.
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-

14. Interim annual valuation of holdings and assessr ent thereon.

15. Imposition of fine for not paying tax on adverti >meat,

16. Registration and numbering of carts and carriag s.

17. Maintenance of ferrv and providing safety and ¢« fety of preperty to be
conveyed on ferry.

18, Making and publishing of order specifying the /Aunicipal ferries and the
rates at which toll shall be levied on such ferri s.

19. Taking possession of all boats and otber aPpli nces used by the lease

on cancellation of ferry lease and dealing with the same ir the prescribed

manner,

20. Causing execution of work by its own agency z1d recovery of expenses

25

26.

T2
W

incurred for the same from the other on his fi ilure to comply with the
requirement of upgradation of a private ctreet.

Issue of order fortoppage of irregular work 7 new private street and
allied action in case of violation thereof.

According approval or otherwise to the layout ; lan.

s
Entering into an agreement with any firm or ¢ npany or other Govern-
mentagency for using any post, poles or stand: rds erected and maintai-
n2d by such fifm, company or other Governm: nt Asency- ;
Deaolition of illegal building being constructc 1 or any irregular work
being carried on-

According pesrmission for communication or ¢ innection from any main,
service-main or distribution pipe or from any cb nnel.

To ensure require the owner or the lease or the occupier of building or
land to obtain proper supply of wholesonm : water from Municipal
walsr.

‘icn of hydrants or stand-post for supply f wholesome water to the
ic.

«©

>
[ w)

-
A
oud

———

Cutticg off of connection of water-supply.

To 'pex;mit digginv or constructioh of well, tube well tank, pcnd,
cistern or fountain and to require the owner or other person o filiup
or demolish or retain such werk.

To take samples of water for drinking o; culinery purposes, if so
directed by the State Government. H

To provide for  muricipal drains to be clean :4, flushed and emptied
from time to timne. {

_hpa.,

Providing for treatment and disposal of sewa: 2.

Removal of water logging or nuisances,

A T 5
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40.

4]

42.

47.

48.

49.

b
U2

Demolition, alteration, or remakiog of, or otherwiss dezlin
drain constructed without consent.

$4=)
=
2

Draining of Group or Block of buildings by ce~bined operation.
To enforce drainage of undrained premises and separate drai-
nage is any premises.

To require the owner or the occupier of non-residential premisses
to remove sciid wastes accumulated therein.

T o grant general or special premission to use Municipal market.
To impose conditions for slaughter ofany animaloa the occasion
of any relegious festival or creinoney and to izguire the owner or
the accupier o any licensed orivate market to provide for various
conveniernce to the persons rzporting to such market.

To expel persons contravening regulations in force in any Municipal
Markst, Municipht Slauchter House or Municipal Stockyard.

To inspect place; where unlawful slugther of animal is suspected and
to take toilow up action.

To cause inspection and analysis of any food, drug or similar items
of hu:.an consumption or uteosil or vessel used for preparing o1
Storing any such thins.

To execute works where poolicroad drain. revetment oa retaiding
wall is affected.

To prohibit occupation « f unsafe or insanitary, buildings,

To order immediate evicution o the immates from imminently dan-
gerous struct res.

To take temporary measuies in case dangerous tank. pond, Weli
1ole, stream, dam. bank or other place to prevent any danger
therefrom

f—

To requite the owner or the occupler of a building to provid:
additional or emergency staircas¢ and to provide suitable exits t-
any bfziiding, booth or tent, used for public euntetainment, &3
precautions against fire.

To require the owner or other person to fill up or demolish anv
wall, tank, pond, cistern, fountain or the like. constructed without
permission, and to permit reteation of such work in excepucnal
circumstances.

To enquire the owner, or the person having control, of any poc.

ditch, tank, pond, swamp, quarry, holesr drain cesspool watercoeus
collection of water or land to fill up the same, if the same 15 2
nuisance.
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56.

57.
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.
stop the use of water of such tank or well, if it is uafit for being
used for drinking, bathing or washing purpose.

To maintain all wells, tanks and reservoirs’ which are not private
property, in a clean condition.

To regulate or prohibit the washing of animals, clothes or other
things or fishing in any spring, tank, well or public watercourse
To prohibit washing by washermen at unauthorised places.

To require the owner, or the person claiming to be the owne:. or
any building or land to secure, enclose clean or cleanse the same
in case it becomes a resort of idle or disorderiy persons or becomes
a nuisance for remaining unoccupied for the reason of abandon-
ment. disputed ownership or other cause.

$

To require the owner or the occupier ofaay building or room to
abate overcrowding in such building or room.

To issue notice to the owner or the occupier of any land or building
requiring closure, removal, alteration. repair, cleansing or
disinfecting of any type of latriges to put same to order and oa fatfure
of such notice. to cause the work to be done by, and to recover the
expenses thereof from such owner or occupier.

Destruction of infectious buildings, structures, huts or sheds.

Entry into any premises between the period of sunset and sunrise to
stop irregular erection of any building or execution of any work,
and even without notice in emergent cases.

Public notices how to be made knowr.

By order of the Governor,

' Lalvohliana
Secretary to the
Governmcent of Tripura.

»
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FORM--1

[See Rule-10 ¢

FORNM OF NOTICE OF ORDINARY/EMERGENCY /SPECIAL
MERTING OF A MUNICIPALITY

hy;

/i

Notice 15 hereby given that to transact the under mentioned business, the next ordinary/
emergent/special meeting of .., —
Municipal Council/Nagar Paachayat will be keld at
. {(Place) on th: day of
. 19 ... at
AM/PM.
Y ou are requested to make it convenient to attend the said mecting.
List of Business -

¢y ‘ ‘
)
&)
Q)
s 1)
Dated this day of .- 19
Executive Officer
... Municipal Council'Nagar Panchayat.
FORM-=-2
[See Rule-1€ (1)]
Form of Notice for removal of Chairperson ... ... Municipality.
To

Notice is hereby given under Section 26/34 of the Tripura Municipal Act, 1994 that meeting
" of... - ...Muacipality may kindly be convened for removal of” Chatr-

person of the said Municipality for reasons stated below :
Signature of Member...

Municipality
This Notice is delivered to him by Shor ... ... Member of
Muricipality at my office on (Date)... ees  wmdl . ... hours and signed

below betfore me.

Signature of the Member Signature of Prescribed

delivering the Notice : A uthority




FO Mi-2(a)
[Sece ?u‘le—/“az) ]
Form of Notice for Temayyl O Vige-Ch iirperson  of

- Municipality
To
The Chairperson

<« Municipality

Notice is hereby given uider Ryl c,_,iéfzs of the Tripura Muuicipal (Procedure and

Conduct of Business) Ruaes 1999 that a meeting  of _, e wManicipality may

kindly be convened for remowﬂ of yjce Chairperson of the said Municipality for reason

stated below
Signature of Member

s Municipality

*This Notice is delivered to pye by Shri ... ——
Member of... Municipality at my office om (Date) .
at (hoursy... .- . ! . a0d sigped belcw before me.
Signature of the Membe, Signature of the Chairpetson.
delivering the Notice.
FORM-3
[ See Rule-23] , .

i A et
s e

FORM OF NOTICE *or DINARY/EM IRGENT MEETING
OF THE STANDING COMMITTEE

To T

Notice is hereby given that an *D¢4inaty /e mergeat meetiag of...
Standing Committee of .. ..Municipality will be held at ...
— - (Place) on ., ..ooat .. ...AM/PM.

You are requested to make it Convenient to 2ttend he <a1d meetiag.
LIST OF BUSINESS v ',
i . 5
@)
(3) .
Dated this... ...date of . L

Secretary... -
.. Municipality.

" sapfmmees




